SECTION-I I
IN THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTl ON

CRIM NAL M SCELLANEQUS PETI TI ON NO. 6538 OF 2015
(Application for condonation of delay in filing Special Leave
Petition)

IN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO. COF 2015
Sudhir & O's. ... Petitioner(s)
VERSUS
State of Uttar Pradesh ... Respondent (s)

CFFl CE REPORT
It is submtted that an office report for directions dated
19th February, 2015 in the matter above nentioned was |isted
before the Hon' bl e Judge in Chanbers on 16t March, 2015 when Hi s
Lordship was pleased to pass the foll ow ng order

“In view of the peculiar facts stated in the
crimnal mscellaneous petition for extension of tine

to file proof of surrender, a further period of four

weeks is granted to the petitioners to surrender.

In case, proof of surrender is not filed within

the aforesaid tinme, the special |eave petition shal

stand dismssed wthout further reference to the

Court.”

It is further submtted that Counsel for the Petitioners has
on 13th April, 2015 filed proof of surrender of all the three
Petitioners. Copy of the sane is enclosed herewith for Kkind
perusal of the Hon' ble Court.

It is also submitted that the above nentioned nmatter is
barred by tine by 5 days and Counsel for the Petitioners has
filed an application for condonation of delay in filing the sane.

It is lastly submtted that SLP (Cl.)No. 1642 of 2015
arising out of sanme Judgnent was dism ssed by this Hon'ble Court
on 16t" February, 2015. Copy of Record of Proceedings dated 16th

February, 2015 is enclosed herewith for kind perusal of the

Hon' bl e Court.



The application for condonation of delay in filing Special
Leave Petition above nentioned is |listed before the Hon' ble Court
with this office report.

DATED this the 24th day of April, 2015.

Sd
ASSI STANT REG STRAR

COPY TO

M. Mhd. Irshad Hani f, Advocate
218, New Lawyer's Chanbers, S.C. 1., ND

- ASSI STANT REGQ STRAR



